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12.25 hrs.

QUESTION OF PRIVILEGE RE-
ARREST OF SHRI MADHU
LIMAYE INM -BIHAR

MR. SPEAKER : Yesterday also, a
point was raised on the priviiege motion
about the arrest of Shri Madhu Limaye and
his acquittai in the Suppreme Court. I
would like the Home Minister to say what
he has to say on this matter.

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : 1 have seen a
copy of the judgment of the Supreme
Court in writ petitions of Shri Madhu
Limaye. 1 therefore move the following
motion

“That the question of privilege aris-
ing owt of Shri Madhu Limay's
arrest on November 6, 1968 and his
remand to judicial custody at Lakhi-
sarai (Bibar) be referred to she Com-
mittee of Privil g with instructi

to frame such lssues as the Committee
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consider relevant from the point of
view of this House and make a report
thereon.™

MR. SPEAKER : [ hope the House
agrees. (Interruption). 1 am not allowing any
discussion. I am putting the motion to the
vote of the Housc. Thbe question is :

“That the question of privilege aris-
ing out of Shri Madhu Limaye's
arrest on November 6, 1968 and his
remand to judicial custody at Lakhi-
sarai (Bihar) be referred to the
Comumittec of Privileges, with instruc-
tions to frame such issues as the
Commitice consider relevant from
the point of view of the Privileges
of this House and make a report
thereon.™

The motian was advpted.
12.26 hrs.

PAPERS LAID ON THE TABLE

Statement of decisions of Goverement om
recommendations of Administrative
Reforms Commission etc,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : I beg to lay on the
Table :-

(1) A statement of decisions of Govern-
ment on certain recommendations of
the Administrative Recforms Com-
mission in their Report on *‘Pyblic
Sector Undertakings ™ [Placed in
Libray. See No. LT-2793/68.]

(2) A copy cach of the following Reports
(Hindi version) under article 151 (1)
of the Constitution read with sub-
section 3 (ii) of section 3 of the
Official Languages Act, 1963 =

(i) Audit Report, Defence Services,
1968. :

(i) Audit Report, Posts and Tele-
graphs, 1968.

(3) A copy of the Appropriation Acoomats
of the Defence Services for the year
‘196667 -and Commercial Appeadix
thereto (Hindi versian).



